
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

C.P. No. 469 l(MAHIl2or7

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

A'ITENDENCE CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL CON,IPANY LAW TRIBUNAL ON 72.12.201.7

NAME OF THE PARTIES:

SECTION OF THE COMPANIES ACT: 397 1398 of the Companies Act 1956
and 213, 2411242 of the Companies Act, 2O 13.

S. No. N,,\ME DESIGNATION SIGNATURE
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ORDER
cP 469 I 2L3,24L-242 I NCLT MB I MAH I 20L7

The Petitioner having stated that the Respondent side has not flled

reply though the Respondent side has been reminded several times, the

Responden: side is peremptorlly directed to file reply on or before

t2.2077'
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V. NALLASENAPATHY
Ivlember (Tech n ica l)

B.S,V. PRAKASH KUMAR
Member (J ud icia l)

Sanjay Deepak Tahilram Kewalramani & Anr.
V/s

Modlite Holdings Pvt. Ltd.
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